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OPEN CCURT 

CEN'rnAL iww1INIS TBA TIVE TRIBUNAL 
ALLAHABAD BENCH. AL.LAHABAD. 

Allaba•ad, this the 23rd day ef Septemaer, 2C04. 

ClJOWM : HCl-J. ~MR. JUSTICE S.R. SU~H, V.C. 
HON. MR. D.R. TIWARI, A.M. 

O.A. Ne. "39 ef 2002 

l. Virendrapal Sin!Jh, son ef Sri Amar Singh, presently 

pested as C urier, in the effice of Divisional CemmerciaJ 

Mana9er, N.E. Railway Izatnasar. 

2. Mohd. Adil !<ban, a/ a 39 yea.rs, son ef Sri M.A. z. Khan, 

presently pasted as Markaman, S.S. Office, N.E • .Railway 
Lalkuan. 

3. Ram Sin!h, a/a 42 yeal.'S, sen of Sri Shiv Sabai, pested 

as Coach Attendant Ist Class, N.E. Railway, Bareilly. 

·4. Ram .Prakash Yadav, a/a ~ years, son ef Sri Lajja 8am, 

presently pested as C4Dach Attendant, Ist Class, N.E. 

Railway, Bareilly. 

5 • Het Sintb, a/ a 37 years, son of Shri 8am, presently 

pc,sted as C a eh Attendant, Ist Class, N.E. Railway, 

Bareilly City. 

6. Fazil Be1; a/a 34 years, sen of Sri Sadique .Bet, presen­ 

tly pested as Ceach Attendant 1st Class, N.E. Railway, 
Bareilly City. 

7. Lal Saltu Prasad, a/a 42 years son 0f Sri Dukhi Ram, 

pested as Ceach Attendant, Ist Class, N.E. Rail~ay, 

Ba.reilly City. 

8 .. Smt. Shivahara, a/ a 28 years, W/0 Late Me0l Chandra, 

posted as Waiting, Be(Gl Baira, N.E. Bailway lzatna9ar. 

9. Brijesh I<mar Sa9ar, a/a 25 years, son ef Sri Bamesb 

Prasad posted as Hammal, N.E • .Railway Shaha11at9anj, 

Izatna9ar. 

lO. Dev Dutt, a/ a 50 years sen of Sri Yad Baa, pasted as 
CO\Jrier, Office 8f D.B.M. Caamereial, N.E. Railway, 

Izatna9ar. 

ll.Gaya Pzase d, a/ a -45 years, s/ • Sri Het Bam, posted as 

Harmnal, N.E • .Railway, Hathras City. 
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J.2. Yad Bam, a/ a 45 years, s/ o Sri Machhal Sin,Jh, pisted as 

Hammal Jamadar, N.E. Bailway, Kas9anj. 

13. Ja;dish Sin!h Rana, a/a 35 years, sen ef Sri Prayag 

Singh Rana, posted Hammal, N.E. Railway, Halct.vani • 

• • • • • • • • • • • • • • Applicants. 
Counsel f Gr applicants : Sri S. K. Mishra. 

Versus 

J.. Unien of India throush the General .Mana1er, N. E. Railway, 

Gerakh@ur. 

2. Divisional Railway Manager, N.E. Railway, Izatnagar. 

3. Additional Divisional Bailway Mana1er, N.E. Railway, 

Izatnagar. 

4. TheDivisional Railway Manager (Kalllik), N.E. Railway, 

Izatnagar ••••• ,. 

CGunsel fer respondents : Sri I<,P. Sinth• 

0 R D S R (OP.AL) 

BY HON. MR-; 1(JStlCE s.R. Sil'liH,. v.c._ 

Heard Sri S.K. Mishra, learned counsel for the 

applisant, Sri K.P. Sin9h, learned ceunsel fer respondents 

and perused the pleadin!S· 

2. By erder impugned herein, the written and oral 

examination fer selection of candidaws f rGIDl araen!)st Class 

IV employees for appointment to Class III post under 33% 

quota has laeen cancelled en administrative grGund. Sri 

S.K. Mishra, counsel. for the applicant suamits that the 

Divisional Railway .Manager (Personnel), Izat.,"lagar was net 

competent to cancel t.he written and oral exalllinatien. 

Learned counsel has placed reliance on para 2l9(k) of the 

Indian Railiivay Esta•lishment Manual. In eur epinion, para 

219(k) Gf the I.H.E.M. is not attl.-ac",ed to the facts ef 
~ M.o. 3-1 q\.lc) -v- i.; ~ 'rlN'ld.L.1- ~ 

the present ease. In~ ea-" the;,~ u that ·the list 
'\/~-t,/ . 

ef selected candidate is tlUt up(!" the cmpetent authority 

fer approval and if the c011petent authority de>es not accep1 

the recemmendations of the Selectien Beard then it is 
required te :i:efe~ matter to the General Manager, In 
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the instant case, the list was nGt prepared and the 

a utheri ty, which eenduc ted the examination and oral test 

itself cancelled written examinatien/oral test. It is well 

settled that even selected eanaidates do not nave any 

indefeasi•le ritht te ae appeinted en the post what te say 
ef candidates whe simply appeared in the examination. The 

decisions relied en lty Sri s.K. Mishra have ne application 

as these we.re the cases ef cancellatien of seleet list. It 

is then sult111itted Jey Sri Mishra that the order does not 

contain any valid reasen. In our opinion, the erder of 

cancellatien has been passed en adllinistrative 9rouncd and 
Jty ~-- 

war.mats ne interferencelthe Tri9unal. 

3. In view ef the alteve discussiG)n, the O.A. has no 

merit and dismissed. 

No order as to cests .. 

Asthan2/ 

~ v.c, 


